
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
COURT-II 

(Appellate Jurisdiction) 
 

APPEAL NO. 300 OF 2015 & 

 
IA NO. 631 OF 2016 

 
Dated : 25th October, 2017 

Present: Hon’ble Mr. I. J. Kapoor, Technical Member 
  Hon’ble Mr. Justice N.K. Patil, Judicial Member 
 
In the matter of
 

: 

Hindustan Electricity Generation Co. Pvt. Ltd.  .… Appellant(s) 
Vs.   

Central Electricity Regulatory Commission & Ors. .… Respondent(s) 
 
Counsel for the Appellant (s)  : Mr. Parthiv J. Mehta 
 
Counsel for the Respondent(s) : Mr. Nikhil Nayyar 

Mr. Dhananjay Baijal for R-1 
 
Mr. Deep Rao for R-2 

 
ORDER 

 
(IA no. 631 of 2016 – for direction) 

This application is filed to allow the respondent No.2 to participate in the 

adjudication of the present appeal by taking on record the reply to the appeal 

memorandum which is filed after a delay of 6 months. The learned counsel for 

the appellant strenuously opposed and seeks time to file counter affidavit to 

the reply of respondent no.2. Accordingly, the learned counsel for the 

appellant is directed to file the reply within one weeks’ time after serving copy 

on the other side.  

List the main appeal for hearing on 

 

12.12.2017. 

 
(Justice N.K. Patil)                  (I. J. Kapoor)   
 Judicial Member                            Technical Member  
            
mk/vt 
 


